
OFFICIAL MEMORANDUMOF PRINCIPAL DIsTRICT JUDGE 
DINDIGULL 

Dated the23 dayof June2021
Sub Courts and Judges- Spread of COVID-19 Pandemic 

Further direction of the Hon'ble High Court received about 
restricted functioning of Subordinate Courts in Dindigul 
District- Further Instructions and guidelines issued 

Regarding8 

Ref 1. Official Memorandum of the Hon'ble High Court, 
Madras in ROC No.41440-A/2021/C3 dated 
28.05.2021. 

2. Official Memorandum of this Court, dated 29.5.2021 
3. Official Memorandum of the Hon'ble High Court, 

Madras in ROC No.41440-A/2021/C3 dated 
10.6.2021. 

4. Official Memorandum of this Court, dated 11.6.2021. 
5. Official Memorandum of the Hon'ble High Court, 

Madras in ROC No.41440-A/2021/c3 dated 
22.6.2021. 

In pursuant to the Official Memorandum of Hon'ble Madras High Court, 

dated 28.5.2021 and 10.6.2021 about restricted functioning of Subordinate Courts 

and in continuation of this Court Official Memorandum, dated 29.5.2021 and 

11.6.2021, the following further instructions guidelines are issued to all the Judicial 

Officers, Staff Members, Advocates and Litigants to adhere the following guidelines 

strictly. This order is come into force from 28.6.2021 to 4.7.2021 

All the Courts in Dindigul District including Taluk Courts will be functioning 
with limited number of cases. The Presiding Officers of the Courts concerned 
shall ensure that physical hearing of cases be taken up with limited number of 

cases, in which priority shall be given to old cases and time bound matters.

Moreover, only both side ready matters shall be taken up and the cases are to 

be heard on time slot basis. 



The Advocates concerned in listed matters alone be strictly permitted to enter 

into the concerned Court for the purpose of their physical appearance at the 

time slot fixed to them in the list. Otherwise, the entry of other Advocates,

Advocate Clerks and Litigants into the Court Complexes are restricted. 

The Advocates shall enter in the Court only for their respective cases and 

immediately after hearing of the case, they shall leave the Court premises to 

avoid overcrowding. The Advocates may also be requested to avoid 

unnecessary entry and gathering in the Court Complex and to maintain social 

distancing and to follow other COVID-19 protocols. 

For the convenience of the Advocates and effective disposal of the case, cause 

list on weekly basis with time slot be prepared in advance by the Presiding 

Officer of the Court concerned and the same has to be circulated to the 

members of the Bar/Advocates on the previous Friday. 

Apart from the cases that are listed, if any Advocate is willing to argue any 

other case, he can do so on a day in which his case is posted, provided both 

sides are ready and only at the convenience of the Presiding Officer. 

In the case of bails, the existing "E-Filling Mode" is strictly adhered the 

instructions already issued by this Court's Official Memorandum, dated 

11.6.2021. Hearing of bail petition is only through online. 

E-Filling methods/procedures can be easily accessed by clicking the link 

"https://districts.ecourts.gov.in/e-filing-19" 

All the filing process excluding Bail applications shall be through "Drop 

Box" method, as per guidelines already issued by this Court's Official 

Memorandum, dated 29.5.2021. 



For he purpose of service of summons "NSTEP App" may be utilized 

effectively. 

No witness shall be examined on physical mode till 04.07.2021. In case of 

both side ready matters or absolutely urgent matters may be taken up through 

Online or Video Conferencing mode. The urgency of matter will be decided by 

Judge in-charge. 

All the Bar Associations and Canteens shall remain closed until further orders. 

However, to sanitise and to provide access to papers for the Lawyers, the Bar 

Associations will be opened for four hours on every Saturday (26.6.2021 & 

3.7.2021) i.e. at 10.00 a.m. to 2.00 p.m. 

75% of Staff may be permitted to work on rotation basis, to be fixed by the 

concerned Presiding Officer of the Court. 

The onus of deciding the entry of Advocate is vested with Principal District 

Judge and respective Presiding Officer of the Court. 

Any other unavoidable or urgent matters will be taken for hearing is subject to 

discretion of the Principal District Judge. 

All the Courts in Dindigul District shall continue to function as per aforesaid

directive we.f. 28.6.2021 to 4.7.2021, subject to any further decision being taking by 

the Hon'ble High Court, Madras. 

Heela 
PRINCIPAL DISTRICT JUDGE, 

DINDIGUL. 

To 

.b.2 

1) All The Judicial Officers in Dindigul District for strict adherence 
and display the copy in their Court Notice Boards. 

2) All Bar Associations in Dindigul District. 

3) Notice Board of Principal District Court. 


